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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 24th March, 2025

S.0. 1508(E).—In exercise of the powers conferred by section 8 of the Maritime Anti-Piracy Act, 2022 (3 of

2023), hereinafter referred to as said Act, and all other powers enabling in this behalf, the Central Government for the
purposes of the said Act, hereby designates the Sessions Courts of the following State Governments and Union
territory Administrations as mentioned against each as Designated Courts, namely: -

Serial
number

10.
11.

Name of state or

Union territory
Administrations
Gujarat

Dadra and Nagar
Haveli and Daman
and Diu

Maharashtra

Goa
Karnataka

Kerala and
Lakshadweep

Tamil Nadu and
Puducherry

Andhra Pradesh
Odisha
West Bengal

Andaman and
Nicobar Islands

Designated Sessions Court

- Court of Additional District Judge, Porbandar.
- The Court of Principal District and Sessions Judge, Diu and the Court of

Principal District and Sessions Judge, Daman.

- Court Room No.28 at Main Branch at City Civil and Sessions Court,

Mumbai.

- Court of the District Judge-2 and Additional Sessions Judge, Margao

South, Goa.

- Principal District and Sessions Court, Dakshina Kannada Mangaluru as

Special Court, Karnataka.

- The Additional Special Sessions Court (Special Police Establishment or

Central Bureau of Investigation)-111, Ernakulam.

- Principal Judge, City Civil Court, Chennai and the Principal District

Court, Thoothukudi.

- Court of XII Additional District and Sessions Court, Visakhapatnam.

- Court of Sessions Judge, Jagatsinghpur.

- Court of Additional Sessions Judge, Haldia, Purba Medinipur.

- The court of Additional District and Sessions Judge, Port Blair, South

Andaman District; and the Additional District and Sessions Judge,
Mayabunder.

[F. No. 1/3/2023-Coastal Security]
PAUSUMI BASU, Jt. Secy.
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